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Women mployment 

3487. HRIM:ATI G E A MUKHER· 
J Will th m1 ter of LABOUR 
AND REH BIUTAT 0 be plea d to 
fate: 

( ) wh ther Gove nment have any 
m chinery to monitor th ituation regar-
ding wome ' mp oyment on year to· 
y r b i · 

ye '1 

pply of anlffin W 
348.8. HRI H RIHAR 

th . ini ter of .RG 

any re· 
em-

in 
thr 

I THE 

OHSt 

to Ori a 

is 
the 

0 : Wilt 
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qu ntity of p raffin wax 
during 

(b) th quantity of paraffin w actu 1-
Jy IJott d and uppli by the C~ntr 
to Ori a in the ove two year · and 

( c) the detail thereof? 

INISTB OF STATE IN THE 
INIST Y OF E ROY (S RI D L-

B SINGH) : (a) to (c Deta· ed jnfor-
tion i tilJ awaited from the State 

Government and will be laid on the 
T l of the Hou . 

~489. RI P. M. SUDBA: ill the 
Mini ter 0 0 AnON AND 
BROADCASTING be pleased to refer to 
the reply given to Unstarred Question No. 
2741 on 27th July 1982 regarding publi-

cation of books in Nepali Dogri and . 
Manipuri and tate : 

(a) ar.e Oovernrnent aw re that child--
ren peaking the above l nguage go out 
of the m in- tream of national life due-
19 non-avail bility of uit ble and rare 
boo in the e lang~ge t cheaper rate 
which nurtures national integration· and 

(b) if , what tep.s Government pro-
pose to take to bring our cheap book in 
the a ave language to bring children 
sp ing tho l nguage in the ational 
main- tream? 

THE MINI T R OF TATE OF THE 
MINISTRY OF INFORMAnO A D 
BROADCAST! 0 ( HRI K. P. 
ALVE): (a) and (b). The Publications 

Divi ion i. bringing out its publication , 
includinu children book . mainly in th 
vario s languaqes mentioned in the Eighth 

hedule of the Con titution. Publication 
of such book , including children boo ., 
in Nepali Dogri and Manipuri would de-
pend on Plan prioriti and . availability 
o r ource . 

Co. 

3490. S RI R. N. RAK H: 
SHRI R. L. P. V M : 

Will. the Minist r of LAW, JUSTICE 
A . D COMPANY AFFAIR be ple ed 
to refer to reply given to Starred Que .. 
tion No. 352 on 3rd .Augu t, 1982 regard-
ing Swadeshi Mining and Manufacturing 
Co. Ltd. and to state the. rea ons why io 
the public intere t and the interest of· 
large body of shareholder , nationali d 
bank , depo itors, u plier and othe~ in· 
volv~d, Government have not already 
ppomted G vernm nt Directo cs o the-

Boards of Swade hi Mining & Mfg. Co. 
Ltd. and Swadeshi Cotton Mm Co. Ltd.? 

1HE M ISTER OF LAW, JUST CE 
AND COMPANY AFFAIRS (SHRI 
1AGA NATH KAU HAL): M/s. 
Swadeshi Q>ttoo Mill Company Limited 
ia the holding company of which M/s. 
Swa~C$hi Miniing & manufacturing ,com·-
pany Limited is a ubsidiacy. 




